P N
resent:  None for the parties.

The matter is fixed for hearing final arguments.
But today, no one has appeared on behalf of the

nviewr Spreading of pandemic Covid 19. ‘
The Ahimad posted in this court has told that the mobile

parties

phone number of the AR of the workman is not available on record.
So, the court notices could not be issued to the ARs of both the

parties.
So, the matter is ordered to be listed on the enblocked

date i.e. 26.08.2020 for the same purpose.
Ahimad is directed to send the copy of this order to the
ding on the official

concerned official of District Court, RADC for upl

website of the District Court.
(PAWAN-KUMAR MATTO)
Presiding Officer Labour Court-lX

Rouse Avenue Courts/New Delhi
23.07.2020




FLE'R No.1531/18 west
akesh Dubey vs. M/s Hindustan Coco Cola Botting North

23.07.2020

Present Sh RS N
‘ . R.S. Nagpal, AR for the workman.
AR for the management no.1.

Ms. Manjula Upadhay,
Management no.2 is already exparte- 3
Sh. M.K. Diwedi, AR for the management NO--

for hearing further final
video conference.

The matter is fixed for today
oncluded his

R for the workman through

arguments of the Ld. A
n has C

The Ld. AR for the workma

arguments and Ld. ARs for the workman and manag
t of the present m

3 have jointly requested for adjournmen atter for

listed oON

30.07.2020.
is order to be
of the

Accordingly, the matter
30.07.2020 at 11 a.m. for hearing arguments of the ARs

management No.1 and 3.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

23.07.2020
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Pres
o hsﬂr; =S, Nagpal, AR for the workman.

Manjula Upadhay, AR for the management no.1.

S:”agement no.2 is already exparte.

M.K. Diwedi, AR for the management No.3.

: |
The matter is fixed for today for hearing further fina
arguments of the Ld. AR for the workman through video conference.

The Ld. AR for the workman has concluded his
arguments and Ld. ARs for the workman and management no.1 and

3 have jointly requested for adjournment of the present matter for
30.07.2020.

Accordingly, the matter is order to be listed on
30.07.2020 at 11 a.m. for hearing arguments of the ARs of the
management No.1 and 3.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020
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23.07.2020

P .
résent.  None for the parties.

The matter is fixed for hearing final arguments.
But today, no one has appeared on behalf of the parties

In view of spreading of pandemic Covid 19.
The Ahlmad posted in this court has told that the mobile

phone number of the AR of the workman is not available on record.
So, the court notices could not be issued to the ARs of both the

parties.
nblocke

So, the matter is ordered to be listed on the €
date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the copy of this order to {

concerned official of District Court, RADC for upipading on the offic

website of the District Court.

(PAW ARMATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020



Mu esh K
Umar Vs

23.07.2020

Present:
Nt None for the parties.

The matter is fixed for hearing final arguments'

: But today, no one has appeared o0 behalf of the
in view of spreading of pandemic Covid 19-

The Ahlmad posted in this court has
phone number of the AR of the workman s not available o0 re
So, the court notices could not be issued to the ARS of b

parties

told that the mobile
cord.

parties.

date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the copy.of this order to the
; ing on the official

concerned official of District Court, RADC for upload

website of the District Court. -

(PAWAN VIATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
23.07.2020



LILI:.gNol.; 533/18
@ Prashagq
Vs, Mfs Hindugtan Coco Cola Botting North West

23.07.2020

Pfesent;
E‘Ih. R.S. _Nagpalr AR for the workman. 1
MS' Manjula Upadhay, AR for the management no. 1.
anagement no.2 is already exparte.
Sh. MK, Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final
ference.

arguments of the Ld. AR for the workman through video con

The Ld. AR for the workman has concluded his
arguments and Ld. ARs for the workman and management no.1 and
3 have jointly requested for adjournment of the present matter for

30.07.2020.
Accordingly, the matter
30.07.2020 at 11 a.m. for hearing arguments of the ARs of the

is order to be listed on

management No.1 and 3.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020



LIR ND'463?/16

ajeev Kum
ar vy .
S. M/s Oriy Infrastucture Services
23.07.2020

Present:
ent:  None for the parties.

The matter is fixed for hearing final arguments.
o But today, no one has appeared on behalf of the
In view of spreading of pandemic Covid 19.

The Ahlmad posted in this court ha

phone number of the AR of the workman is not available on
not be issued to the ARs of bot

parties

s told that the mobile
record.

So, the court notices could h the

parties.

So, the matter is ordered to be listed on the enblocked

date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for @ i

website of the District Court.
\=.
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020




N

LIR No. 1527118

' t
IR No. . rth wes
r Tiwari vs. M/s Hindustan Coco Co

|a Botting N°

23.07.2020

Present: gh R.S. Nagpal, AR for the workman. itiod.
Ms. Manjula Upadhay, AR for the managerm
Management no.2 is already exparte. 3
Sh. M.K. Diwedi, AR for the management No.3.

for hearing further final

The matter is fixed for today
arguments of the Ld. AR for the workman through video C

The Ld. AR for the workman has €of
arguments and Ld. ARs for the workman and management No-
3 have jointly requested for adjournment of the present matter for
30.07.2020.

Accordingly, the matter is order to be listed oOn

30.07.2020 at 11 a.m. for hearing arguments of the ARs of the

onference.

management No.1 and 3. |
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for loading on the official

website of the District Court.

(PAWA MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
23.07.2020



' LCA No.565/16

Ajay Kumar vs. M/s BSEg Rajdhani Power Ltd

23.07.2020

Present. None for the parties.

The matter is fixed for hearing final arguments.

But today, no one has appeared on behalf of the parties
In view of spreading of pandemic Covid 19.

The Ahlmad posted in this court has told that the mobile
phone number of the AR of the workman is not available on record.
So, the court notices could not be issued to the ARs of both the
parties.

So, the matter is ordered to be listed on the enblocked
date i.e. 26.08.2020 for the same purpose.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for ll,Landing on the official
website of the District Court. /

(PAWAN KUMAR 'MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhij
23.07.2020



Present-
Y None for the parties

The matter is fixed for hearing final arguments. ‘
A But today, no one has appeared on pehalf of the parties
N View of spreading of pandemic Covid 19. |

The Ahimad posted in this court has told that the mobile
phone number of the AR of the workman is not available of record.

e
So, the court notices could not be issued to the ARs of both th

parties.

So, the matter is ordered to be listed on the enblocked

date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the co

concerned official of District Court, RADC for l{,flpl
website of the District Court. 4 y

(PAWA AR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020

of this order to the
ading on the official



LIR No 4

Rameg}, 207/16

KUm
ar Vs, .
M/s rix lnfrastucture Services Ltd-

23.07 2020

Present-
nt; None for the parties.

The matter is fixed for hearing final arguments. _
_ But today, no one has appeared on behalf of the parties
IN view of Spreading of pandemic Covid 19. )
The Ahimad posted in this court has told that the mobiie
Phone number of the AR of the workman is not available on record.
So, the court notices could not be issued to the ARs of both the

parties. \
So, the matter is ordered to be listed on the enblocke

date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the co;?)_{_ of this order to the

|

concerned official of District Court, RADC for uploading on the officia

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020
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rakash vs M/s Hindustan Coco Cola Botting North vest

23.07.2020

Present: sh R.S. Nagpal, AR for the workman. 1
Ms. Manjula Upadhay, AR for the management no-1-
Management no.2 is already exparte.

Sh. M. K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final
ference.

arguments of the Ld. AR for the workman through video con
The Ld. AR for the workman has concluded his

arguments and Ld. ARs for the workman and management no.1 and
t of the present matter for

3 have jointly requested for adjournmen

30.07.2020.
Accordingly, the matter
30.07.2020 at 11 a.m. for hearing arguments of the ARs of the

is order to be listed on

management No.1 and 3.
Ahlmad is directed to send the copy of this order to the

ding on the official

concerned official of District Court, RADC for upl
website of the District Court.

(PAWAN MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020
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LIR No. 1530y
13 NDI’th West

Fat )
eh Mohammad vs M/s Hindustan Coco Cola Botting
23.07.2020

Present Sh RS Nagpal, AR for the workman. 1
Ms. Manjula Upadhay, AR for the management no-&:
Management no.2 is already exparte.

Sh. M.K. Diwedi. AR for the management No.3.

The matter is fixed for today for hearng further final
erence.

arguments of the Ld. AR for the workman through video conf
ncluded his

The Ld. AR for the workman has €O
gement no.1 and

arguments and Ld. ARs for the workman and mana
3 have jointly requested for adjournment of the present matter for

30.07.2020.
Accordingly, the matter is order to be listed on

30.07.2020 at 11 a.m. for hearing arguments of the ARs of the

management No.1 and 3.
Ahlmad is directed to send the copy of this order to the

I
concerned official of District Court, RADC for uploFdihg on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

23.07.2020
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P ¢
resent.  None for the parties.

The matter is fixed for hearing final arguments.
But today, no one has appeared on behalf of the

N view of spreading of pandemic Covid 19.
The Ahlmad posted in this court has told that the mobile

parties

phone number of the AR of the workman is not available on record.
So, the court notices could not be issued to the ARs of both the

parties.
So, the matter is ordered to be listed on the enblocked

date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official
website of the District Court. [~

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020
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None for the parties.

The matter is fixed for hearing final arguments:
) But today, no one has appeared on behalf of the parties
In view of spreading of pandemic Covid 19.

The Ahlmad posted in this court has told th

phone number of the AR of the workman is not available on 1€
So, the court notices could not be issued to the ARs of both the

at the mobile
cord.

parties.
So, the matter is ordered to be listed on the enblocked

date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, F:ADC fo loading on the official

website of the District Court.

(PAW MAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
23.07.2020



LIR No.4169/16

laur vs. M ‘
/s Orix Infrastucture Services

23.07.2020

Pr :
esent:  None for the parties.

The matter is fixed for hearing final arguments.
But today, no one has appeared on behalf of the parties
in view of spreading of pandemic Covid 19.
The Ahlmad posted in this court has told that th
phone number of the AR of the workman is not available on record.

So, the court notices could not be issued to the ARs of both the

e mobile

parties.
is ordered to be listed on the enblocke:

So, the matter
date i.e. 26.08.2020 for the same purpose.
Ahlmad is directed to send the E’O‘Qy of this order to {r

concerned official of District Court, RADC f gr uploading on the offic

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

23.07.2020
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At Ky
None for e SN8h. AR for the workman

Mana
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The Matter s fi

through vi e
9h video conference

xed for today for hearing final argu

Notice to the AR for the workman was issued
‘ Today, the Ld. AR for the workman has appeared through
video conference and requested for adjournment of the present
matter, as his file is lying in the chamber and he could not go s
chamber to take the file
In view of the request made by the AR for the workman,
the matter is order to be listed for hearing ex-parte final arguments n
the enblocked date i.e. 26.08.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court. ( f¢ MO

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
23.07.2020



